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is likely to be
first Lokpal

AGE CORRESPONDENT
with agency inputs
NEW DELHI, MARCH 17

Former Supreme Court
judge Pinaki Chandra
Ghose is likely to be
appointed as
India's first
Lokpal, an
anti-corrup-
tion ombuds-
man. Justice
Ghose, 66,
retired as a
Supreme Ghosh
Court | judge

in Mdy 2017. He is a
member of the National
Human Rights
Commission  (NHRC)
since June 29, 2017,

Sources said his name
was understood to have
been in active considera-
tion by the Lokpal selec-
tion panel headed by
Prime Minister
Narendra Modi. There
was no official
announcement of his
appointment by the gov-
ernment. His appoint-
ment, if made, may trig-
ger a political storm as
Congress leader
Mallikarjun

Kharge had boycotted
the panel's meet on
I'riday.

The law envisaging the
appointment of a Lokpal
at the Cenire and
Lokayuktas in states fo
look into cases of cor-
ruption against some
categories of public ser-
vantes was passed on
2013. The development
comes a week after the
Supreme Court asked
attorney-general KK,
Venugopal to inform it
within 10 days of a possi-
hie date for the meeting
@ Turn to Page 4
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M Continued firom Page 1
of the selection panel. A
bench of Chief Justice
Ranjan ~ Gogoi and
Justices S,A. Nazeer and
Sanjiv Khanna was on
March 7 told by Mr
Venugopal that the
Lokpal search commit-
tee headed by former
Supreme Court judge
Ranjana Prakash Desal
had recommended three
panels of names to the
selection committee for
appointment of the
chairperson, judiecial
and non-judicial mem-
bers in the anti-graft
body. The attorney-gen-
eral had told the bénch
that he would ask the
secretary of the depart-
ment of personnel and
training to ensure that
the meeting of the selec-
tion committee was con-
vened as early as possi-
ble. The top coust
refused to pass direg-
tions to disclose the
names in the three pan-

els, Following the court
proceedings, a meeting
of the selection panel
was held on Friday.

The SC on January 17
set up a February-end
deadline for the Lokpal
search committee to
send a panel of names
who could be considered
for the appointment as
chairman and members,
A person who is or has
‘been Chief Justice of
India or a judge of the
Supreme Court is eligi-
ble for appointment as
Lokpal.
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Justice Pinaki Ghose set

to be countrysfirst Lokpal

Retired as an SC judge in 2017, isa memberof NHRC

NEW DELHI, MARCH 17
Retired Supreme Court judge
Justice Pinali Chandra Ghose
is said fo be in active consider-
ation for appointment as the
country’s first Lokpal, the
anti-corruption ombudsman.

Justice Ghose, 66, refired as
a Supreme Court judge in
May 2017, He is a member of
the National Human Rights
Commission (NHRC) since
June 29, 2017.

His name for the post is
understood to have been in
active consideration by the
Lokpal selection panel head-
ed by Prime Minister Naren-
dra Modi, officials said.

There was no official
announcement, which, if
made, may trigger a political
storm as Congress leader
Mallikarjun Kharge had boy-
cotted the panel's meet,

The law, which envisages
appointment of a Lokpal at
the Cenlre and Lokayuktas
in states to look into cases of
corruption against certain
categories of public servants,
was passed in 2013,

The development comes a
week after the Supreme
Court asked Attorney Gen-
eral KK Venugopal to inform
it within 10 days about a pos-
sible date for a meeting of
the selection commitiee.

Justice Pinaki Chandra Ghose

ELIGIBILITY NORMS

B A person who s or has been
Chief Justice of India or SC
judge is eligible for
appointment as Lokpal

® There is provision fora
chairperson and a maximum
of 8 members in the Lokpal
panel, Ofthese, four need to
be judicial members

B Chairperson and members
shall hold office for five
years or till they attain 70
years of age

® Salary and allowances of
the chairman will be same
asthat ofthe CJI

3 —

The Lokpal selection com-
mittee is headed by the PM
and has as its members the
Lok Sabha Speaker, Leader
of the Opposition in the Low-
er House, the Chief Justice of

India or a judge of the apex
court nominated by him, and
an eminent jurist who could
be nominated by the Presi-
dent or any other member.

President Ram Nath Kovind
had nominated former AG
Mukul Rohatgi as “eminent
jurist” as the member of the
panel against the vacancy aris-
ing following the death of sen-
ioradvocate PP Rao.

Leader of Congress in Lok
Sabha Mallikarjun Kharge
had been invited in the past
meetings of the selection
panel, but as a “special invi-
tee”. However, he had been
refusing to attend the meet-
mng since February last year
arguing that there was no
provision for a special invitee
to atfend such ameet.

Thereis no Leader of Oppo-
sition in the current Lok Sab-
ha. A party should have at
least 55 seats or 10 percent of
the strength of the Lok Sab-
haforits leader fo get the LoP
status, The Congress does
not have the requisite num-
ber to qualify for it.

Meanwhile, social activist
Anna Hazare said the peo-
ple’s movement for Lokpal,
going on for 48 years now,
had finally won. He has led
several agitations and

- hunger protests.—PTT .
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Former SCjudge
%"’ ”mﬁ Ghose tipped tobe
India’s first Lokpal

PRESS TRUST OF INDIA

New Delhi, March 17

Retired Supreme Court judge
Justice Pinaki Chandra Ghose
is being considered for ap-
pointment as the country’s
first Lokpal (anti-corruption
ombudsman), officials said
on Sunday.

Justice Ghose, who retired
from the Supreme Court in
May 2017, is a member of the
National Human Rights
Commission. His name is un-
derstood to be under active
consideration by the Lokpal
selection panel headed by
Prime Minister Narendra
Modi, the officials said.

There was, however, no of-
ficial announcement on his
appointment by the
government.

His appointment, if made
by the government, may trig-
ger a controversy as Con-
gress leader Mallikarjun
Kharge had boycotted the se-
lection panel’s meet on
Friday.
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India to get 1st Lokpal in PC Ghosh

Ex-SC judge picked, Kharge refused to attend selection panel meeting

PNS ™ NEW DELHI

Retired Supreme Court
Judge Justice Pinaki
Chandra Ghose, 66, has been
recommended to be Indias
first Lokpal or anti-corrup-
tion ombudsman of India. His
name was finalised and rec-
ommended by the Selection
Commitiee comprising Prime
Minister Narendra Modi, Chief
Justice Ranjan Gogoi, Lok
Sabha Speaker Sumitra
Mahajan, eminent jurist Mukul
Rohatgi. Leader of Opposition
in the Lok Sabha and Congress
member Mallikarjun Kharge,
who is part of the Committee,
did not attend the meeting.

Justice Ghose was one of
the leading names shortlisted
earlier by the Lokpal Search
Committee.

Sources said the notifica-
tion for the appointment of the
Lokpal, as well as selection of
eight others as members of the
national anti-corruption
ombudsman, is expected to be
issued early next week. Sources
said it could be made public
before the next date of hearing
on the matter in Supreme
Court, which is slated to be

held later this month.

The appointment of Justice
Ghose, however, if made, may
trigger a political storm as
Congress leader Kharge had
boycotted the selection panel’s
meet on Friday. Kharge was
called in as a special invitee to
the selection committee meet-
ing but he refused to attend.
Kharge pointed that a special
invitee would not have any
rights to vote and that the
Opposition was being made
“voiceless” in a critical matter.

Justice Ghose retired from

the Supreme Court in May
2017. He has been serving as a
member of the National
Human Rights Commission
(NHRC) since June 2017. He
was also the former Chief
Justice of the Andhra Pradesh
High Court and a former judge
of the Calcutta High Court. As
the Chief Justice of the Andhra
Pradesh High Court, he had
convicted Sasikala, the live-in
companion of former Tamil
Nadu Chief Minister ]
Jayalalithaa, in a corruption
case,

The appointment has come
through five years after the
Lokpal Act was notified for
effecting a panel of ombudsmen
to look into cases of corruption
and maladministration by pub-
lic servants. What makes the
Lokpal powerful is the author-
ity under the law to investigate
complaints against current and
former Prime Ministers, Union
Ministers, members of
Parliament, Government
employees and employees of
Eublic sector undertakings, and

ey employees of Non-
Governmental Organisations
receiving more than ¥10 lakh a
year in foreign contributions,
among others.

The Lokpal is expected to
work along with the Central
Vigilance Commission and can
order any investigating agency,
including CBI, to probe
allegations of corruption under
the Prevention of Corruption
Act.

A Bench of Chief Justice
Ranjan Gogoi and Justices SA
Nazeer and Sanjiv Khanna was
on March 7 informed by
Venugopal that the Lokpal
search committee headed by
former apex court judge

Ranjana Prakash Desai has
recommended three panels of
names to the selection com-
mittee for appointment of
chairperson, judicial and non-
judicial members in the anti-
graft body.

The Attorney General had
told the Bench that he will ask
the secretary of the
Department of Personnel and
Training to ensure that the
meeting of the selection com-
mittee is convened as earli/ as
possible. The top court had
refused to pass directions to
disclose names in the three
panels. Following the court’s
proceedings, a meeting of selec-
tion panel was held on Friday.

Though the Lokpal and
Lokayuktas Act were notified
in early 2014, but no one was
appointed as the Lokpal till
now. Supreme Court in January
had pulled up the Centre for
repeatedly delaying the
appointment of the Lokpal.
On March 7, a Supreme Court
Bench headed by CJ1 Ranjan
Gogoi had asked the Narendra
Modi Government to inform
the court within a fortnight by
when it would finalise the
names,
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PC Ghose: A judge who handled key cases

HT Corvespondents .
« latters@hindustantimes.com

NEWDELHI/KOLKATA: Justice Pinaki
Chandra Ghose, a former
Supreme Courtjudge, isall setto
become the first Lokpal of India,
ananti-corruptionombudsman.

According to officials with
knowledge of the matter, a selec-
tion committee led by Prime
Minister Narendra Modiagreed
on his name.

Justice Ghose, whoisamem-
ber of the National Human
Rights Commission (NHRC), was
ajudge in the top court for four
years from March 2013 to May
2017.

Duringthis period, he adjudi-
cated on wide variety of cases.

A division bench of Justice
Ghose and Justice Amitava Roy
convicted former Tamil Nadu
chief minister J Jayalaithaa’s
aide, Sasikala, and othersina
graft caseinasignificant verdict.
Inthiscase, Jayalalithaatoo was
an accused, but proceedings
against her were dropped
because she died during the
pendency of the case.

Justice Ghose was alsoa part
of the two-judge bench that
declared the centuries-old tradi-
tion of Jallikattu, or bull fight-
ing, will be banned.

Another important matter
handled by Justice Ghose as a
Supreme Court judge was the
Babri Masjid case, in which the
topcourtdirecteda trial cowrtin
April 2017 to proceed against
politicalleaders LK Advani, MM
Joshi, Uma Bharti and others for
alleged criminal conspiracy.

After his retirement in 2017,
Justice Ghose was appointed to
the National Human Rights
Commissionasajudicial
member. Born on May 28, 1952,
Justice Ghose comesfrom afam-
ily of lawyers. His father, late
Justice Shambhu Chandra
Ghose, is aformer Chief Justice
of Calcutta high court.

ANTI-CORRUPTION BODY

WHAT IS LOKPAL?

Anational anti-corruption ombudsman to
look into complaints against public servants
as defined under the Lokpal Act, 2013.

The office of Lokpal comprises a
chairperson and up to eight members.

The chairperson can be current or former
judges of the SCor chief justices of HCs.
Members should have least 25 years of
experience in matters related to anti-cor-
ruption policy, vigilance, public administra-
tion, finance, law and management

POWERS OF LOKPAL

The Lokpal can initiate a preliminary
investigation after it receives a com-
plaint under the Prevention of Corrup-
tion Act, 1988. If the complaint is found
to be true, the Lokpal can ask the
government to take disciplinary action
against the public servant and alsofile a
case in a special court to be set up by the
Centre

WHO ALL CAN LOKPAL
INVESTIGATE?

According to the Lokpal Act, 2013, the
ombudsman can investigate personsin
seven categories — a prime minister
after s/he demits office; current and
former ministers; current and former
MPs; all Group A officers of the central
government; all Group A-equivalent
officers of PSUs and other government
bodies; directors and officers of NGOs
which receive government funds;
directors and officers of NGOs which
receive funds from the public and have
an annual income above 710 lakh from a
foreign contributor and 31 crore from
the government

= PC Ghose, a retired SC judge, is set
to be the first Lokpal. TWITTER

THE INVESTIGATION AND TRIAL
PROCESS

A preliminary inquiry should be
completed within 30 days of receiving
a complaint. The period can be ex-
tended to a further three months. A full
inquiry has to be completed within six
months, extendable by another six
months. Trial should be completed
within a year of filing the case; the time
period can be extended to a maximum
of two years. Lokpal does not need prior
sanction from the government to
investigate a complaint

WHO SELECTS LOKPAL?
Afive-member selection panel compris-
ing the Prime Minister, Lok Sabha
Speaker, the Leader of Opposition, Chief
Justice of India, and an eminent jurist
nominated by the President

HOW CAN LOKPAL BE REMOVED?
The President can make a reference to
the Supreme Court either on his own or
if 100 MPs sign a petition seeking the

The authority and 51gn1ﬁcance of Lokpal

removal of the chairperson or any of the
members. If the SC, after an inquiry,
finds the charges to be true, s/he should
be remaved by President

HOW WAS LOKPAL LAW ENACTED?
In January 2011, the government formed
a Group of Ministers to suggest meas-
ures to tackle corruption, including the
examination of the proposal of a Lokpal
Bill following a protest in Delhi by Anna
Hazare. In July 2011, the Union cabinet
approved the bill, and both Houses of
the country passed it in December 2013

HISTORY OF LOKPAL

Accarding to Professional Referral Source
(PRS) legislative research, the Lokpal bill has
been introduced eight times in the Lok
Sabha (1968, 1971, 1977, 1985, 1989,1996, 1998
and 2001). Each time the Lok Sabha was
dissolved before the bill could be passed,
except in 1985, when it was withdrawn.
Several commissions including the First
Administrative Reforms Commission of
1966, the National Commission to Review
the Working of the Constitution of 2002
and the Second Administrative Reforms
Commission of 2007 recommended
constitution of Lokpal.

ANTI-CORRUPTION OFFICES
SIMILAR TO LOKPAL IN OTHER
COUNTRIES

According to PRS Legislative Research,
an Indian non-profit organisation,
Sweden, Finland, Denmark, the
Netherlands, Austria, Portugal, Spain,
New Zealand, Burkina Faso and the
United Kingdom are some of the
countries which have the office of

an ombudsman.

Justice Ghose, who graduated
inlawfrom the Calcutta Univer-
sity, joined the Bar Council of
West Bengal in 1976 as an advo-
cate. He became a judge at the
Calcutta high courtin July 1997.

In December 2012, he was
made the chief justice of the
Andhra Pradesh high court.
After three months, in March
2013, he was elevated to the
Supreme Court.Former advo-

cate general of Tripura and emi-
nent lawyer Bikash Ranjan
Bhattacharya said the most
noticeable part of Justice
Ghose’s character is his calm-
nessand friendly approach.

“He used to hear cases and
passorders veryfast. Asajudge,
he astounded us with his sharp
memory. In simple words, he
wasanoutstanding judge,” said

Bhattacharyg. |
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Justice P.C. Ghose tipped to
be country’s first Lokpal

F ,“r p ! [ ment of his appointment by the govern-
i ; ¥ T . . " i
B 11l Eecgiveninteamn ment, his name for the post is under-
Comeme?  NEWDELHI stood to have been in active considera-
N tion by the Lokpal selection committee
etired Supreme Court judge Jus- | headed by Prime Minister Narendra
I:Ia.n%har tice Pinaki Chandra Ghoseissaid | Modi, officials mentioned above said.
Bf;,r; c?'irs;is to be in active consideration Justice Ghose's appointment, if
mah in Goa for appointment as the country’s made, is likely to triggera political
BTV first Lokpal, the anti-corruption storm as leader of opposition in

ombucdsman, officials with knowl-
edge of the matter said on Sunday.

Justice Ghose, 66, retired as
Supreme Court judgein May 2017. He s
amember of the National Human Rights
Commission (NHRC) since 29 June
2017.

While there was no official announce-

the Lok Sabha, Mallikarjun
Khargem had boycotted the selec-
tion panel's meet on 15 March.

The law, which envisages appoint-
ment of a Lokpal at the centre and
Lokayuktasin states to look into cases of
corruption against certain categories ol
public servants, was passed on 2013,
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Plnakl Chandra Ghose set
to be India’s first Lokpal

PM-led selection panel clears the former SC judge’s name

MAHESH LANGA
AHMEDABAD

Former Supreme Court
judge and current member
of the National Human
Rights Commission (NHRC),
Pinaki Chandra Ghose, is
likely to be India’s first anti-
corruption ombudsman, or
Lokpal, after his name was
cleared and recommended
by the high-level selection
committee chaired by Prime
Minister Narendra Modi.
“His name has been final-
ised,” said a top official in-
volved in the selection pro-
cess. Sources in the
government said the names
of other Lokpal members
had also been decided.
Other members of the
committee are Chief Justice
of India Ranjan Gogoi, Lok
Sabha Speaker Sumitra Ma-

Pinaki Chandra Ghose

hajan and eminent jurist Mu-
kul Rohatgi.

Leader of the Opposition
in the Lok Sabha Mallikarjun
Kharge, who is part of the
committee, did not attend
the meeting after he was in-
vited as “special invitee.” Mr.
Kharge had refused to at-
tend earlier meetings too,
protesting against his being

invited as a “special invitee.”

The government was
prompted to make the selec-
tion after the Supreme Court
set the February-end dea-
dline.

The Lokpal Act, which
was passed in 2013 after a
nationwide anti-corruption
movement, provides for set-
ting up of Lokpal at the
centre and Lokayuktas in
the States to probe corrup-
tion complaints against top
functionaries and public ser-
vants, including the Prime
Minister and the Chief Minis-
ters.

Mr. Ghose was appointed
as judge of the Calcutta High
Court in 1997 and went on to
become Chief Justice of And-
hra Pradesh before his eleva-
tion to the Supreme Court in
2013.
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W Justice Ghose set to be
country’s first Lokpal

RajeevJayaswal =~~~
« rajeev jayaswal@hilive.com

NEWDELHI: Retired Supreme Court
judge Pinaki Chandra Ghose is
likely to be appointed the coun-
try’s first Lokpal, the anti-cor-
ruption ombudsman, after a
Prime Minister Narendra Modi-
led selection committee on Sun-
dayagreed on hisname, two offi-
cialswithdirect knowledge ofthe
matter said.

Parliament passed the Lokpal
Actin 2013, when the Congress-
led United Progressive Alliance
(UPA)government wasin power.
The law provides for a Lokpal at
the Centre and Lokayuktas in
statestoinvestigate casesof cor-
ruption against public servants.

“The competent authority will
soon take a final decision on the
name of justice Ghose for the
chairperson, Lokpal, as recom-
mended by the selection commit-
tee, and then the appointment
will be formallv announced,” an
official said on the condition of
anonymity. Justice Ghose, cur-
rently amember of the National
Human Rights Commission

ABOUT THE OMBUDSMAN

Currently a member of the National Human Rights Commission,
justice PC Ghose was an SC judge from March 2013 to May 2017

w Alaw graduate from Galcutta
University, Ghose practised at
the Galcutta high court bar as
an advocate dealing with
arbitration, constitutional
and company matters

m He was elevated to the position
of a judge at the Calcutta high
courtin 1997

m In December 2012, he was made
the chief justice of the Andhra
Pradesh high court

u'In March 2013, he was elevated
to the Supreme Court of India

m At the top court, he adjudicated
on several remarkable cases,

(NHRC), retired as a Supreme
Courtjudgein May 2017.

The PM, Lok Sabha Speaker,
ChiefJustice of India or hisnomi-
nee, Leader of the Opposition,
and an eminent jurist are the
members of the Lokpal selection
committee. As there isno desig-

including the Babri Masjid
demolition case, in which the SC
directed the trial court to
proceed against LK Advani, MM
Joshi, Uma Bharti and others for
criminal conspiracy

m After his retirementin 2017

justice Ghose was appointed to
NHRC as a judlicial rnemher

® He comes froma
family of
lawyers. His
father, justice
SCGhose, wasa '8
former chief
justice of the

Calcutta HC . .

nated Leader of Opposition inthe
Lok Sabha currently, the govern-
ment had invited Kharge, the
leader ofthe Congresslegislature
party in the House, to the meet-
ings of the selection panel as a
“specialinvitee”.
CONTINUEDONP6&
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Lokpal

Kharge repeatedly turned
down thegovernment'sinviteto
attend the panel’'s meetings, say-
inghe could notaccept the Oppo-
sition being made voicelesson a
critical matter.

A second official said the selec-
tion committee’sdecision onjus-
tice Ghose’s name for the post
was in line with the Supreme
Court’'s March 7 directive to
attorney general KK Venugopal
tosubmitwithin10daysthedate
of meeting of the PM-led selection
committee on the Lokpal's
appointment. Other membersin
theselection panel are Chief Jus-
tice of India Ranjan Gogoi, Lok
Sabha Speaker Sumitra Mahajan

and senior advocate Mukul
Rohatgi. The selection commit-
tee’s decision was based on the
recommendation of an eight-
member search panel, chaired by
justice Ranjana Prakash Desai,
thetwo officials said. Thesearch
committee was constituted in
September last year to recom-
mend names for the positions of
the chairperson and the members
of the Lokpal. Other names rec-
ommended for the ombudsman
werenotimmediately known.

Lawyerand civil rights activ-
ist Prashant Bhushan criticised
the selection process as opaque.
“No honest person would oppose
transparency in the matter of
appointment of persons to such
critical positions. Thisshowsthat
they wanted toappointimproper
persons,” he said. “It is unfortu-
nate that theselection committee
doesnotinclude the Leader of the
Opposition. The Supreme Court
did not accept our plea that the
leader of the single largest party
in the Opposition should be made
a member of the committee in
place of the Leader of the Opposi-
tion,” Bhushan said.

A government official, how-
ever, refuted the charge. “Techni-
cally, there is no Leader of the
Opposition in the Lok Sabha.
Despite that, the selection com-
mitteedidinvitetheleaderofthe
single largest party in the Opposi-
tion [Congress leader Mallikar-
junKharge]inthe meetings. But,

he declined,” said the official,
requesting anonymity.

On March 14, Kharge declined
theselection committee’sinvita-
tion the seventh time since Feb-
ruary 2018 for beinginvited asa
“special invitee”. “A ‘special invi-
tee’ would not have any rights of
participation in the process of
selection ofthe Lokpaland I can-
not accept the Opposition being
made voiceless in a critical mat-
ter,” Kharge wrote to the PM
whiledeclining tobeapartofthe
selection committee’s meeting.

On Sunday, Lieutenant Gover-
nor of Puducherry Kiran Bedi
tweeted: “Exceedingly happy to
see the announcement of LOK-
PAL. It shall strengthen all anti
corruption systemsin the coun-
try..

In a tweet, Congress leader
Abhishek Singhvi said: “#Modi
#Shah #BjP deserve congrats
4appointing#Lokpal when their
departure time hs come after
wasting 5yrs since 2014, despite
hypocritically shouting lokpal
during their opp vears!modiji
also acted true 2form having
obstructed/stalled #Lokayukta
4whole 12yr term as #CM #Guj-
arat”,

Born on May 28, 1952, justice
Ghoseisalawgraduatefromthe
University of Calcutta. Accord-
ingtothe National Human Rights
Commission’'s website, he has
beenassociated withmany activ-

ities of the Ramakrishna Mission.
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Ex-SCjudgePC

Ghosetippedto
be first Loﬁ)(

STATESMAN NEWS SERVICE
NEW DELHI, 17 MARCH

Retired Supreme Court
judgeJustice Pinaki Chan-
dra Ghose is said to be in
active consideration for
appointmentas the coun-
try's first Lokpal, the anti-
corruption ombudsman,
officials said here.

Justice Ghose, 66, retired
as a Supreme Court judge
in May 2017. He has been
a member of the National
Human Rights Commis-
sion since June 29, 2017.

Hisname for the postis
understood to have been
in active consideration by
the Lokpal selection panel
headed by Prime Minister
Narendra Modi, officials
said, without citing fur-
ther details. There was no
official announcement of
his appointment by the
government.

His appointment, if
made, may trigger a polit-
ical storm as Congress
leader Mallikarjun Kharge
hadboycotted the selection
panel's meet on Friday.

Thelaw, which envisages
appointmentofaLokpal at
the Centre and Lokayuktas
in states to look into cases
of corruption against cer-
tain categories of public ser-
vants, was passed on 2013.

The developmentcom-
esaweekafter the Supreme
Courtasked Attorney Gen-
eral K KVenugopal to inf-
ormitwithin 10 days about
apossible date formeeting
of the selection committee.

Abench of ChiefJustice
Ranjan Gogoiand Justices
SANazeerand SanjivKhan-
nawas onMarch 7informed
byVenugopal that the Lok-
pal search committee head-
ed by former apex court

pal

judge Ranjana Prakash
Desai has recommended
three panels ofnamestothe
selection committee for
appointment of chairper-
son, judicial and non-judi-
cial members in the anti-
graft body.

The attorney general
had told the bench thathe
will ask the secretary of
the Department of Per-
sonnel and Training to
ensure that the meeting
ofthe selection committee
is convened as early as
possible.

The top court had
refused to pass directions
to disclose names in the
three panels. Following the
court's proceedings, ameet-
ing of selection panel was
held on Friday.

The Supreme Courthad
onJanuary 17 setup a Feb-
ruary-end deadline forthe
Lokpal search committee
to send a panel of names
who could be considered
for the appointment as its
chairman and members.

A person who is or has
been the Chief Justice of
India or a Supreme Court
judgeiseligible for appoint-
mentas Lokpal. According
to rules, there is provision
for a chairperson and a
maximum of eight mem-
bersin the Lokpal panel. Of
these, fourneed to be judi-
cial members.
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W27 x-SC judge Justice P C

Ghose to be first Lokpal

His name was recommended by
the Selection panel headed by PM

MPOST BUREAU

NEW DELHI: Retired
Supreme Court judge Pinaki
Chandra Ghose is likely to be
the country’s first Lokpal or the
anti-corruption ombudsman,
sources said Sunday:.

His name was finalised and
recommended by the Selection
Committee comprising Prime
Minister Narendra Modi, Chief
Justice Ranjan Gogoi, Lok
Sabha Speaker Sumitra Maha-
jan and eminent jurist Mukul
Rohatgi.

Congress leader in the Lok
Sabha Mallikarjun Kharge,
who is part of the committee,
did not attend the meeting.

Justice Ghose, 67, who
is a member of the National
Human Rights Commission
(NHRC) since June 2017,
retired from the Supreme
Court on May 27, 2017. He had
assumed charge as Supreme
Court judge on March 8, 2013.
His was among the top 10
names shortlisted by the Lok-
pal Search Committee.

In July 2015, a Supreme
Court bench of Justice Ghose
issued a notice to the late for-
mer Tamil Nadu Chief Minis-
ter J. Jayalalithaa on a petition
by the Karnataka government
challenging the high court ver-
dict acquitting her and three
others in a disproportionate
assets case.

He is a former judge of

the Calcutta High Court and
former Chief Justice of the
Andhra Pradesh High Court.

Born in Kolkata, Justice
Ghose is the son of Late Jus-
tice Sambhu Chandra Ghose,
former Chief Justice of Calcutta
High Court.

Justice Ghose’s appoint-
ment has come nearly five years
after the Lokpal Act was noti-
fied on January 16, 2014.

The law provides for a Lok-
pal at the Centre and Loka-
yuktas in states to probe cases
of corruption against public
servants.

The Supreme Court, hear-
ing a PIL filed by NGO Com-
mon Cause, represented by
advocate Prashant Bhushan,
has been pushing the govern-
ment to make the appoint-
ments. In its hearing on January
4, the apex court had asked the
government to appoint a Lok-
pal at the earliest, saying “much
time has elapsed, something
needs to be done”.
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JUSTICE PC GHOSE SET TO HEAD LOKPAL

‘Cool temperament, outstanding judge’

RAVIKBHATTACHARYA
KOLKATA,MARCH 17

JUSTICE PINAKI Chandra Ghose
was born in a lawyer’s family on
May 28, 1952. His father, Late
Justice Shambhu Chandra Ghose,
was a former chief justice of the
Calcutta High Court.

After graduating in com-
merce from St Xavier’s College in
Kolkata, Justice Ghose obtained
a degree in law and attorney-at-
law from Calcutta University and
then enrolled himself as an ad-
vocate with the Bar Council of
West Bengal in 1976. His areas of
specialisation were civil, com-
pany affairs, arbitration and con-

stitution, among others.

He became a judge of the
Calcutta High Court in July 1997.
He was transferred to Andhra
Pradesh High Court in June 2012
and in December of the same
year he was elevated as Chief
Justice of that court.

In March 2013, he was ap-
pointed judge of the Supreme
Court of India. He retired in May
2017. Currently he is a member
of National Human Rights
Commission.

Recalling his memories about
Justice Ghose, Calcutta High Court
and Supreme Court advocate
Bikash Ranjan Bhattacharya said
the most notable point in his na-
ture was an extremely cool tem-

perament and friendly approach
towards all lawyers. “He was ex-
tremely fast in delivery of judg-
ment and had an extremely good
memory. He was an outstanding
judge,” said Bhattacharya.

One of the verdicts for which
Justice Ghose will be remem-
bered was related to the prose-
cution of former Tamil Nadu
chief minister ] Jayalalithaa and
her friend V K Sasikala. In
February 2017, the division bench
of Justice Ghose and Justice
Amitava Roy found Jayalalithaa
and Sasikala guilty of misusing
public office to launderill-gotten
wealth for purchasing huge
properties in the name of
masked fronts.

Another verdict for which he
will be remembered will be the
one relating to Section498-A (do-
mestic violence) of Indian Penal
Code. In July 2014, a division
bench of Justice Ghose and Justice
Chandramauli Kr Prasad ruled
that there should be no automatic
arrest in 498-A cases and non-
compliance will attract discipli-
nary and contempt proceedings.

In April 2017, a division bench
of Justice RF Nariman and Justice
Ghose directed a trial court to
frame charges of criminal con-
spiracy against BJP leaders LK
Advani, Murli Manohar Joshi,
Uma Bharti, Kalyan Singh and
others involved in the Babri
Masjid demolition case.
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mJustlce P C Ghose tipped

to be India’s first Lokpal

NEW DELHI, DHNS: Retired
Supreme Court judge Justice
Pinaki Chandra Ghose is like-
ly to be the country’s first
Lokpal, the anti-corruption
ombudsman, sources said on
Sunday.

Justice Ghose (66), who
retired as Supreme Court
judge in May 2017, is current-
ly a member of the National
Human Rights Commission
(NHRC) and is learnt to be in
active consideration by the
Lokpalselection panel headed
by Prime Minister Narendra
Modi. There is no official an-
nouncement tillnow.

If the gov-
ernment goes
ahead with the
appointment,
it could lead to
a controversy
as Congress
leader Malhkarjun Kharge,
who is an invitee to the Select
Committee, had boycotted the
panel’s meeting on Friday.

It was six years ago that the
Lokpal law was passed, but it
could not be realised till now
owing to various issues. The
law envisages appointment
of a Lokpal at the Centre and
Lokayuktas in states.

A person whois or has been
the CJloraSCjudgeiseligible
for appointment as Lokpal.

As the name was speculat-
ed in media, lawyer Prashant
Bhushan tweeted, “Justice PC
Ghosh rec (recommended)
for Lokpal!? Bhattacharya J,
former CJ Guj had written a
stinker to President about how
Ghosh J had recommended
appointment of the undeserv-
ing sister of former CJI Kabir
to Cal HC. After that Ghosh
J was appointed to SC super-
seding Bhattacharya. Why
was Lokpal shortlist not dis-
closed?”
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Ex-SC judge Justice PC Ghose
tipped to be India’s first Lokpal

NEW DELHI, March 17:
Retired Supreme Court judge
Justice Pinaki Chandra Ghose
18 said to be in active consider-
ation for appointment as the
country’s first Lokpal, the anti-
corruption ombudsman, offi-
cials said on Sunday:.

Justice Ghose, 66, retired as
Supreme Court judge in May
2017. He 1s a member of the
National Human Rights Com-
mission (NHRC) since June
29, 2017.

His name for the post is un-
derstood to have been 1n ac-
tive consideration by the Lok-
pal selection panel headed by
Prime Minister Narendra

Mod, officials said, without cit-
ing further details.

There was no official an-
nouncement of his appointment
by the government.

His appointment, if made,
may trigger a political storm as
Congress leader Mallikarjun
Kharge had boycotted the se-
lection panel’s meet on Friday.

The law, which envisages
appointment of a Lokpal at the
Centre and Lokayuktas in
states to look into cases of cor-
ruption against certain catego-
ries of public servants, was
passed on 2013.

The development comes a
week after the Supreme Court

asked Attorney General KK
Venugopal to inform it within
10 days about a possible date
for meeting of the selection
committee.

A bench of Chief Justice Ran-
jan Gogol and Justices SA
Nazeer and Sanjiv Khanna was
on March 7 informed by
Venugopal that the Lokpal
search committee headed by
former apex court judge Ran-
jana Prakash Desai has recom-
mended three panels of names
to the selection committee for
appointment of chairperson,
judicial and non-judicial mem-
bers in the anti-graft body.

(See page 4)
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Justice P C Ghose
all set to head
India’s first Lokpal

ANANTHAKRISHNAN G
NEW DELHI, MARCH 17

FIVE YEARS after the Lokpal Act
received the President’s nod, for-
mer Supreme Court judge Justice
Pinaki Chandra Ghoseis all set to
head the country’s first Lokpal —
the national anti-corruption om-
budsman.

A high-level selection com-
mittee comprising Prime
Minister Narendra Modi, Chief
Justice of India Ranjan Gogoi, Lok
Sabha Speaker Sumitra Mahajan
and Senior Advocate Mukul
Rohatgi, the panel’s “eminent ju-
rist member”, cleared Justice
Ghose’s name at its meeting
Friday, official sources said.

Congress leader and Leader
of the largest Opposition party
in the Lok Sabha, Mallikarjun
Kharge, did not attend the meet-
ing as a “Special Invitee”.

Justice Ghose was appointed
judge of the Supreme Court in
March 2013 and retired in May
2017. He is currently a member
of the National Human Rights
Commission. In February 2017,

CONTINUED ONPAGE 2

EXPLAINED

Justice
Ghose was
SCjudge
from 2013
to 2017

What Lokpal
canorcan’tdo

—

[TS jurisdiction extends
to sitting and former
PMs, sitting and former
ministers and MPs, and
all public servants. But
not if the allegation re-
lates to international re-
lations, external and in-
ternal security, public
order, atomic energy
and space. Or in respect
of anything said or a vote
given in Parliament, or
any House committee.
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%ﬂi‘ HlE’r'rﬁ. he was part of a bench along

with Justice Amitava Roy that
upheld the conviction and sen-
tencing of V K Sasikala — the as-
sociate of former Tamil Nadu
Chief Minister ] Jayalalithaa — in
adisproportionate assets case.

The Lokpal and Lokayuktas
Act, which envisaged the setting
up of a Lokpal at the Centre and
Lokayuktas for the states, to en-
quire into allegations of corrup-
tion against public functionaries
was enacted in 2013 and re-
ceived Presidential assent on
January 1,2014.

But the appointment was
delayed due to various reasons.
Subsequently, the matter came
before the Supreme Court,
which in April 2017 termed the
2013 Act an “eminently work-
able” piece of legislation.

Though the government had
cited the absence of a Leader of
Opposition as a technical reason
for the delay and said amend-
ments would be carried out to
the law, the apex court found no
meritin the argument. “There is
no justification to keep the en-
forcement of the Act under sus-
pension till the proposed
amendments are carried out,”
the court had said.

As per the Act, the Lokpal is
to be headed by a chairperson,
“who is or has been a Chief
Justice of India or is or has been
aJudge of the Supreme Court or
an eminent person... of impec-
cable integrity and outstanding
ability having special knowledge
and expertise of not less than
twenty-five years in the matters
relating to anti-corruption pol-
icy, public administration, vigi-
lance, finance including insur-
ance and banking, law and
management”.

It states that the body will
also consist of not more than
eight members out of whom 50
per cent shall be judicial mem-
bers. Its inquiries will have to be
considered by a full bench con-
sisting of its chairperson, and all
members, and approved by at
least two-thirds of its members.

Kharge was a “Special
Invitee” in the selection panel.
According to norms, the Leader
of the Opposition is a member
of the committee. However, only
the leader of a party, which wins
a minimum of 10 percent seats
in the Lok Sabha, gets to be des-
ignated as Leader of Opposition.
The Congress, which emerged as
the largest Opposition party in
2014, won only 44 seats.

Senior Advocate PPRao was
the first eminent jurist member
inthe Lok Sabha Selection panel
but he passed away in
September 2017 after which the
post lay vacant until the panel
appointed Rohatgi.

Taking serious note of the de-
lay in the Lokpal appointment, a
bench headed by CJI Gogoi had
on March 7 asked Attorney
General K K Venugopal to ap-
praise it within ten days when it
would be possible to convene a
meeting of the Selection
Committee.
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